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]=4-98 { Heard Mr.B.K.Sharma learned counsel
! appearlng on behalf of the applicant and
% This ap-ucatios s , also! Mr. 5.%11 learned Sr.C-G.S.Q for the
i, form and within time res*oondenté.

' C. F. of Rs. 50/-

gﬂnpllcatlon is admitted.
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V | ’ . * 03
“IPOED No ....3,"..,2..995‘ 3 Mr.B.Ke.Sharma prays for an interim
Pated .. w &5.0.: 98 order, Iosueinotlce assto why the impugned
| "’Q order shall not be stayed. Notice is

[T

%ny _&sgm ‘ retui::nable b;{ 24-4~98. Issue notice to
%4}3@ 'show, cause wlpy the interim order shall

- not Pe grantfzd. Meanwhile the order of

transfer Annexure 2 shall remain suspen-

ded until fu%:ther order, so .far the

Ka(\,u,w %1 te L{Csﬁlf;» appllcant is Icom:ernead.

L\w\(_,c. ,51«'1"’\ W ‘.9-——"[ This ma}:ter be listed on 24~4-98,
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. learned counsel for the appllcant,
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) 24.4.98 | ! . Two weeks further time °
, n/(> ~allowed” for filing of 5 written
statement on the prayer of Mr S. Ali,
llearned Sr, C.G.S.C. List ' it on
8.5.98. Meanwhile the interim order
‘ 7.4.98 shall continue until‘ further -
; orders.. o
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Written statement has bee ff%%ds
List it on 13-11-98 for hedrlng.
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on' the prayer of Mr B.K.

Sharma,
the

‘case is adjourned till 24.7.98.

- Mf A.K. Choudhury, leaéned Addl.
C.G.S.C., on behalf of the Mf S. Ali,
Sr. C.G.S.C., prays
.adjournment on the ground og personal
 difficulty of Mr Ali.
listed on 21.8.98.
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Let thk case be
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_"Noteé .of the Registry Date f()rd‘ér of the Tribunal
21-8-98 . On the prayer made on behalf of
Mr.B.K.Sharma learned counsel for the
applicant case is adjourned 11~9-98.
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Qfﬂ “’& ,va ' 13.11.98% - On the prayer of Mr B.K.Sharma,lear=-
‘%':/""w ned counsel for the applicant the case
.ﬁ}\q is 'adjourned to 8.1.1999. Mr S.Ali,lear-

‘b\
ned Sr.C.G.S.C has no objection.
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A ! W’m §29.1.99¢ Mr S. Sarma, learned counsel for
’MW NIV . tt?e applicant submits that the applicant
‘ yA W . does not want to press the application.
.%’ Q/e/‘/‘/l  Mr A. Deb Roy, learned Sr. C.G.S.C. has
(/;\0 { no objection. Accordingly the
@ l\“lu( application is dismissed as not pressed.
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